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Nainital, this the 

OBJ ~ HON. 
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D llEl'CH LIAHABAD. 

UTIARANGHAL 

pril, 200"4. 
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L.l, 

urendra i S/0 Shri Urva uitt Joshi, Divisi•nal 

orest Officer, - s orie, District Dehr dun... . •• pplic t. 

ounsel fer •PPlieit Sri V. K. il1!h. 

Versus 

l. Unienof Indi• t ugh its Secretary, inistry of Fo sts 

& Env irennen t, 

2. Princip.l rest Dep•r ent, u.P. 
, Lucknow. 

3. Uni•n Public Se ice Cewaissi n throu h its ecretary, 

Sh.hjahan ._d, 

• • • • • • • • • • • • • • • • 1espon ents • 

Ceunsel f •r xespon~ nts ; Sri • C. J s hi, K. P. 
• <.;hatuzvedi. 

in h an 
Sri 

0 lt DE (0 L) 

List hiis r@vised. N ne appeaxs f r ppli t. 

~ e helve heard Sri P. Sinsh. learned c unsel f r spon nt 

d the pleadings. Sri V.K. in h, learne 
~ u.:. ~..J,:: L 

C. unsel f r appltca twas inf0medLby Sri K.P. ingh. 

~ 
2. The applic nt was ~ppointed t the u • .P. State Forest 

Services in the sub t•ntive copacity and in .L99o he s 

pp i.nted y prcmot on to the c1dre f Indian r rest ervice 

and assi!Jned 1992 b tch •s the ye•r of allo1ment. It appe rs 

that selection held in the year 1996, tave rise t is ut 

in O •• N .982/9' • d ether connected o. s. The select list 

prepared in the yea 199' •sainst 33 v•cancy, was set •si e 

y the Tribunal vid or er date .L2.ll.1997. A9ainst th 

ju ! ent a writ pet ti•n was filed which come te e i iss 

by rde.r dated May 1, 2001. The dispute has now att ind 

finality ith the j d ent ate 11.5.2001. The instant o •• 
m+c\) 
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seeks iss\Mlnce of a directi•n t• the res endents to adjust 

the applicant in Indian F rest Service against the vacancies 

so deteJ."lllined en yearwise b•sis as he ~s already Deen 

selecUd and appoil)ted t• the IFS U .f. Cadre en tbe b•sis 

of select list ef 1996 and t make a previsi•n of adj us ent 

accordingly by h•l ing review 'I• .c. and rnaking a revisi•n 

f r adj ustaent of he applicant while hcrilding the review 

3. e have bee t ld by Sri K.P.Singh that the review 

D.P.C. has d but the result could net be declaied 

because of rim order passed by the ceurt in case of 

•ne Chaitanya Na1·a ·n Vs. Unien •f India & others pending 

in the Allahabad ith Ceurt. In eur epini•n, the.ref ore, the 

u.A. at this stage, is pre-matu.te and dismissed as such 

without prejudice t• the right •f the a plicant t• file a 

fresh u.A. in cas he is aggrieved •n declarati n of the 

result ef the review D.P.C. 

No •rder as t• cests. 
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